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ORDER

PER N. K. BILLAIYA, AM:

This appeal by the assessee preferred against the order of the
CIT(A)-23, New Delhi dated 26.07.2022 pertaining to A.Y.2017-18.
2. None appeared on behalf of the assessee. Our record show that
since 24.04.2023 inspite of several notices none appeared on behalf
of the assessee in fact the notices have returned back with the
remark “no such person”. We are left with no choice but to dismiss
the appeal exparte.

4. In the result, the appeal of the assessee is dismissed.



5. Decision announced in the open court on 24.01.2024.
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